
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL WZ BENCH 
AT PUNE 

                                                       EXECUTION APPLICATION NO 09 OF 2025 WZ.           

     Satyaprakash B. Sharma                                                             Applicant. 

        Vs. 

    MPCB & Others.                                                                          Respondents. 

 

Compliance on behalf of the Respondent Nos.2 to 7 in the Execution 
Application filed by the Applicant 

The Respondent No. 2 to 7 have been directed by this Hon’ble Tribunal to cooperate 

with the Grampanchayat and the Applicant to solve the problem in respect of disposal 

of their sewage in the proposed construction of pipeline/ sewerage line by 

Grampanchayat Kharabwadi under the supervision of District Collector, Pune. The 

following is the progress in the matter of laying down sewerage line for disposal of 

sewage from the R. No. 2 to 7 and the Applicant. 

1. The Applicant has extended cooperation to the Grampanchayat and the R.No. 

2 to 7 in respected of laying down of sewerage line as there is no other 

alternative place to lay down such sewerage line as per the proposal put up by 

Grampanchayat and approved by the Applicant. The copy of the Memorandum 

of Understanding entered between the Applicant and 13 other concerned 

persons dated 24.01.2026 is enclosed along with True Translation thereof into 

English and marked as an Annexure-R-I. 

2. The said Memorandum has been singed by the Respondent No. 2 to 7. The 

necessary conditions are imposed by the Applicant in the said Memorandum. 
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The Photographs of the work undertaken by the Grampanchayat which is in 

progress are enclosed and marked as an Annexure R-II collectively. Therefore, 

the matter can be disposed of subject to the conditions imposed on all the 

parties to complete work within stipulated period.  

For this act of kindness, the R.Nos. 2 to 7 will remain grateful forever.  

 

Dated this 29th January 2026 at Kharabwadi. 

For Respondent-Nos 2 to 7 respectively.                                         

                                                                     2) ____________________ 

                                                                                      3)_____________________ 

                                                                                       4)_____________________ 

                                                                                       5)_____________________ 

                                                                                       6)_____________________ 

                                                                                  7)_____________________ 
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True Translation of Marathi into English 

 

MEMORANDUM OF UNDERSTANDING 

 

This Memorandum of Understanding is executed on this 24th day of January, 2026, 

at Gat No. 378/3, village Kharabwadi, Taluka Khed, District Pune, between the 

following two parties: 

 

First Party: 

Mr. Satyaprakash Bastiram Sharma 

(Proprietor, Special Steel Stores) 

AND 

Second Party: 

1. Ashok Sahadu Kharabi 

2. Amit Nandaram Kharabi 

3. Sangeeta Jalinder Kharabi 

4. Rajendra Dhondiba Kharabi 

5. Nandaram Dhondiba Kharabi 

6. Surendra Ramchandra Kharabi 

7. Amol Shantaram Kharabi 

8. Ramchandra Kondiba Kharabi 

9. Shantaram Sahadu Kharabi 

10. Pramod Jalinder Kharabi 

11. Vaishali Vaibhav Shivekar 

12. Hanumant Kantaram Kharabi 

13. Harishchandra Kantaram Kharabi 

This agreement is being executed with full legal awareness, mutual trust, and 

consent. 

Purpose of the Agreement 

This Memorandum is executed to clearly record the following facts: 

Mr. Satyaprakash Bastiram Sharma (Proprietor, Special Steel Stores) is the sole, 

undisputed, and lawful owner of the land bearing Gat No. 378/3, admeasuring 20,441 

sq. meters, situated at Kharabwadi, Taluka Khed, District Pune. 

Mr. Satyaprakash Bastiram Sharma had filed Original Application No. 194/2024 before 

the Hon’ble National Green Tribunal, Pune, in which the Second Party (Nos. 1 to 7) 

and the Kharabwadi Gram Panchayat were held responsible. In the said application, 

it was alleged that untreated sewage and solid waste from kitchens, bathrooms, and 

toilets were being discharged and dumped from the premises of the Second Party 
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(Nos. 1 to 5 and 7) into the private property of the First Party, i.e., Gat No. 378/3. The 

said application was decided on 25/07/2025. 

Background and Reference to Government Orders : 

As per the hearing conducted by the Pune Metropolitan Region Development Authority 

(PMRDA) (Outward No. 1912 dated 03/06/2025), clear directions were issued to the 

concerned private parties to establish sewage management systems within their own 

land boundaries and connect the same to the public underground sewage line within 

the Gram Panchayat limits. Thereafter, the Hon’ble National Green Tribunal, by its 

order dated 25/07/2025 in Original Application No. 194 of 2024 (WZ), directed the 

Gram Panchayat to complete the sewage pipeline through the land of the concerned 

parties (Second Party Nos. 1 to 5 and 7) within a fixed period of 45 days. The Tribunal 

also recorded that the Second Party (Nos. 1 to 5 and 7), through PMRDA (Respondent 

No. 10), had submitted written undertakings agreeing to provide their land for laying 

the sewage pipeline. However, as the directions were not implemented even after the 

expiry of the stipulated period, an Execution Application No. 09 of 2025 (WZ) was filed 

before the Hon’ble National Green Tribunal. By order dated 08/12/2025, the Hon’ble 

Tribunal directed the Hon’ble District Collector, Pune, to ensure execution of the 

original order. 

Since the said directions have not been effectively implemented, and considering the 

urgent need from the perspective of public health and environmental sanitation, the 

Kharabwadi Gram Panchayat has decided to bear the entire cost of constructing the 

sewage pipeline. 

In view of technical constraints, lack of a viable alternative route, and continuous 

opposition from the Second Party (Nos. 1 to 5 and 7) to laying the pipeline through 

their lands, the authorized representatives of the Kharabwadi Gram Panchayat 

proposed laying the sewage pipeline through Gat No. 378/3, the privately-owned land 

of Mr. Satyaprakash Bastiram Sharma. 

Considering public sanitation, public health, safety, environmental interest, long-term 

welfare of local residents and future generations, and due to the absence of any 

physically viable alternative route as informed by the concerned authorities, and as an 

urgent remedial measure, Mr. Satyaprakash Bastiram Sharma has granted this 

permission. 

This permission shall be valid and effective only under the circumstances stated 

above and subject to the conditions mentioned hereinafter. 

So long as the terms and conditions of this agreement are complied with, and until a 

more suitable or public alternative route becomes available and is operationalized by 

the Gram Panchayat, Mr. Satyaprakash Bastiram Sharma shall not obstruct the use 

of the said sewage pipeline. 

The pipeline shall be used exclusively for carrying domestic sewage, including human 

waste, bathroom waste, and kitchen wastewater. The land shall not be used for any 

other purpose. This permission shall not confer any ownership rights, right of way, 
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easement, permanent access, or any legal right whatsoever upon the Second Party, 

the Gram Panchayat, their heirs, successors, representatives, or any third party. 

Maintenance responsibility of the sewage pipeline shall rest solely with the 

Kharabwadi Gram Panchayat, without conferring any additional rights, control, or 

interference over the property. The Gram Panchayat’s use of the land shall be limited 

strictly to maintenance and management, with prior consent of the owner, and shall 

not give rise to any ownership, access, or legal claim over the land. 

The Gram Panchayat shall be fully responsible for management, maintenance, and 

regular cleaning of the sewage pipeline. Upon receipt of any complaint from Mr. 

Satyaprakash Sharma or lawful users of the property, immediate corrective action 

shall be taken. 

Except for what is expressly stated herein, no liability shall accrue to the First Party by 

virtue of this permission. This permission shall not be used as a basis for claiming 

ownership, possession, or transactional rights under any circumstances. 

If, in the future, a more suitable or public route becomes available, the Gram 

Panchayat shall discontinue use of the existing pipeline through the private land, 

properly seal it, and construct an alternative pipeline elsewhere. No right over the land 

shall be established on this basis. 

This permission is granted only under exceptional and extraordinary circumstances to 

meet urgent corrective needs and is limited strictly to the present situation. It shall not 

be used for any future sewage connections, expansions, repetitions, or similar 

purposes by the original or any other parties, persons, institutions, circumstances, or 

projects. 

1. Pipeline Details 

Pipeline Grade: NP3 

Location: As per the layout attached as Annexure ‘A’ 

Diameter: 

➢ Within Gat No. 378/3: 600 mm 

➢ Outside (Gram Panchayat line): 600 mm 

Length: 

➢ Approximately 65–90 running meters within the plot 

 

2. Chamber Details 

➢ Chamber Type: RCC with HD Frame 

➢ Number of Chambers:  

On Second Party’s side (outside compound wall): 1 (with entry net) 

 

➢ Within the plot: 4 (1 at entry, 2 in the middle, 1 towards the end) 
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3. Other Technical Specifications 

➢ Depth: 

The pipeline shall be laid at a minimum depth of 2–3 feet below ground level, 

considering heavy vehicular movement over the road. 

 

➢ Chamber Height: 

All chambers shall be flush with ground level; no chamber shall protrude above 

the surface to avoid obstruction or accidents and to allow planned surface use. 

 

➢ Use of Land: 

The surface above and around the pipeline shall remain free and unobstructed 

for personal and lawful use by Mr. Satyaprakash Sharma or lawful users of the 

property. No legal, physical, or administrative restriction shall arise due to the 

pipeline. 

 

After completion of the pipeline, concrete reinforcement shall be carried out 

over the surface due to heavy traffic usage. The Kharabwadi Gram Panchayat 

has raised no objection and has given explicit consent to the same. 

 

4. Maintenance and Cleanliness 

➢ Any waste accumulated on the land due to sewage or solid waste shall be 

cleaned by the Gram Panchayat. 

➢ Regular and efficient maintenance shall be ensured, and complaints shall be 

addressed immediately. 

 

Failure to strictly comply with the above conditions shall render this permission invalid 

and automatically cancelled. 

All parties have fully understood the terms and conditions of this agreement. This 

Memorandum has been executed voluntarily, without fraud, coercion, or 

misunderstanding, and signed by Mr. Satyaprakash Bastiram Sharma and the Second 

Party (1–13) in the presence of witnesses. 

This agreement shall be binding upon all heirs, successors, representatives, and 

assigns of the respective parties. 

First Party: 
Mr. Satyaprakash Bastiram Sharma 
(Proprietor, Special Steel Stores) 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Ashok Sahadu Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 
 

Second Party: 
Amit Nandaram Kharabi 

Second Party: 
Sangeeta Jalinder Kharabi 
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Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Rajendra Dhondiba Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Nandaram Dhondiba Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 

Second Party: 
Surendra Ramchandra Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Amol Shantaram Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Ramchandra Kondiba Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Shantaram Sahadu Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Pramod Jalinder Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Vaishali Vaibhav Shivekar 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Hanumant Kantaram Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

Second Party: 
Harishchandra Kantaram Kharabi 
 
Sign –  
Date – 24.01.2026 
Place – Kharabwadi 
 

 

Annexure ‘A’ 

Layout plan showing the proposed sewage pipeline route within Gat No. 378/3, 

including entry and exit points, length, width, and direction. 
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